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Subject :- The Punjab Utilisation of Surplus Area Scheme, 1973. .

The Punjab Land Reforms Act, 1972, received the assent of the President of India
on 24th March, 1973, and it was published in the official Gazette on 2nd April,1973.

N Ac_cor.ding to Sub-section (2) of section 11-of the Act, the State Government
has by notification dated 4th July, 1973 in the official gazette, formed a scheme for uti-
lising the surplus area under the Punjab Law, the. PEPSU Law or this Act.- The salient
features of this Scheme are as follows:- Lo
‘eligible person’ means a major person who has been residing in the State

of Punjab for a period of five years before the commencemient of. this

scheme and is primarily engaged in agriculture as his, occupation and who
is —

el e

(i) a tenant, or a member of Scheduled Caste or Backward Class and does not

own or hold any land or owns or holds land less than two hectares of the
first quality land or its equivalent area, or

(D) a landless agricultural worker.

(2) An eligible person, as defined above, has to make an appl'ication to the Circle
Revenue Officer for allotment of land comprised in the surplus area.Such applications

““were to be received within three months of the date of the notification of the scheme.

The Circle Revenue Officer has been given the discreation to extend the period for re-

ceiving such applications after récord_ing reasons. The Circle Revenue Officer has also
been given powers to initiate proceedings for the allotment of land suomoju.

(3) The Cirlce Revenue Officer shallprepare lists of eligible persons in each revenue
estate in such a manner that the names of persons who own or held no land come on

the top and the names of other applicants are arranged according to the area of land
owned ‘ot ‘held by them in thé ascending order. Where more than one person have

equal claims ,their names shall be included in the list by drawing of lots by the circle re-
venue officer so that a person whose lot is drawn first gets preference over the persons

whose lots are drawn subsequently.

(4) After preparing lists of eligib]ei persons and of Khasra numbers available for

allotment, the Circle Revenue Officer shall forward the record to the Collector i,
S.D.O. (c) who shall proceed to allot the surplus area to eligible persons in order of

the priority given above.

(5) Theallotment of the surplus area determined under the Punjab law and the Pepsu
law may be undertaken before the determination of the surplus area under the Act.

(6) Where land is not available for allotment to all the applicants, residing in a

revenue estate, surplus land may be allotted to them in other villages of the district and
even outside the district, provided the surplus land is available is such villages for allot-
ment. : . ‘

(7) After making the allotment of the surplus land, the Collector shall also pass
orders for delivering possession of the land to the allottees

(8) Where possession of 1and is given with standing crops, the allottee shall pay
to the land-owner or the tenant, as the case may be, compensation in respect. of such
crops. Thiscompensationshallbe determined bythe Circle Revenue Officer in accordance
with the provisions of the Punjab Tenancy Act, 1 887.











































































































































































































































































































































































































































































































































